
[21 December, 1999]                             RAJYA SABHA 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 

V. DHANANJAYA KUMAR) :(a) and (b) The total collection of 

Corporation Tax and Income Tax upto November, 1999 and corresponding 

period of last year is given below:—  

Taxes Collection to 

Nov. 99 

Collection % upto 

Nov. 98 

growth over 

last year 

Corporation 

Tax Income 

Tax 

(Rupees in 

10806.95 

11626.38 

crores) 

10786.71 

9968.56 

0.19 

16.63 

TOTAL 22433.33 20755.27 8.08 

(c) The total number of assessees was 1,82,29,427/- as on 31.3.1999. 

During this financial year, 17,74,722/- new assessees were added upto 

31.10.1999. 

(d) The following major steps have been taken to bring more people 

under assessment scheme:— 

(i) The scope of 1/6 scheme has been extended this year to cover 19 new 

centres in addition to the existing 35 centres. 

(ii) Carrying out verification on a regular basis. 

(iii) Information relating to tax deducted at source is being matched with 

the existing assessees to find out new assessees. 

(iv) Data relating to application/allotment of Permanent Account Number 

is also being matched with the data base of existing assessees. 

(v) Extensive and targeted publicity campaigns making full use of the 

electronic and print media. 

Release of grants to Maharashtra Government for Panchayati Raj 

Institutions 

2052. SHRI V. N. GADGIL: Will the Minister of FINANCE be pleased to 

state: 
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(a) whether the Central Government was required to grant to Government 
of Maharashtra an amount of Rs. 8675 crores for 1996-97, 1997-98 and 1998-

99 for Panchayati Raj Institutions as recommended by the Tenth Finance 
Commission; and 

(b) the reasons for the amounts being not released as yet? 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 

BALASAHEB VIKHE PATIL): (a) and (b) The Tenth Finance Commission 

has recommended for the Panchayati Raj Institutions of Maharashtra a total 

grant of Rs. 347.01 crores (Rs. 86.75 crores each for 1996-97, 1997-98 and 

1998-99 and Rs. 86.76 crores for 1999-2000). A sum of Rs. 216.88 crores 

has already been released. The balance amount of Rs. 130.13 crores will be 

released on completion by the State Government of the requirements 

stipulated in the guidelines. 

Tax incentives to Textiles Industry 

2053. SHRI K.M. SAIFULLAH: Will the Minister of FINANCE be 

pleased to state the steps taken to provide tax incentives for capital goods as 

well as raw materials in textile industry for development of infrastructure to 

facilitate more exports of textiles? 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 

V. DHANANJAYA KUMAR): There is no tax incentive designed 

specifically for the textile sector for development of infrastructure to 

facilitate more exports. However both under the Customs and Central Excise 

Act and Income Tax Act, certain incentives are available for investment in 

development of infrastructure. These facilities can be availed also by the 

textile sector. 

For individual exporters also there are several tax incentives under the 

various Export Promotion Schemes both for import of machinery and raw 

materials to facilitate exports. These can also be availed by exporters textile 

sector. 
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